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TO BE PUBLISHED IN PART II SECTION 3 (ii HR GAZETTE OF INDIA 

GOVERtH£ UT OF INJI A 
MINISTRY OF FIN~TCE 

(DEPARTMENT OF RBVENUE AND INS ANCE) 

• • • • • 
NEW DELHI : 

NOTIFICATION 
IN<D ME TAX 

30th·July , 1975o 

N0-999(F.No.404/103/75-ITCC): In exercise f the powers conferred 

by sub-clause (iii) of clause (44) of Secti n 2 of the Incom-a -tax 

Act, 1961 (43 of 1961), the Centra l Governm nt hereby authorises 

Shri P.C . Abrol who is a Gazette d Officer o the Central Government. 

to exercise the powers of a Tax Recovery Of i.cer under the said Abt. 

2. The ·appointment of Shri B.D. Ta.neja m e: unde r Notification 

No.942{F.No .. 404/103/75-ITCC) dated the 19th June , 1975 is hereby 

cancelled with effect from the date Shri P •• Abrol takes over 

charge as Tax Recovery -Officer~ 

3.. This Not ification shall come e 'with effect fr om the 

date Shri P.C. Abrol takes ov--er as .Tax Reco ery Officer . · 

Sd/­
(V. P . Mit a~) 

Deputy Secretary to th Government of India 

The Manager, · 
Government of· India Press, 
New Delhi. 

No.999(F . No. 404/1 03/75- ITCC) : 

Copy forwarded to: -
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All Commissioners of Income-tax. · 
All Directors ·of Inspection. 
The Director, DI(O&MS), New Delhi (5 c ie.s) . 

The Director~ IRS(DT) Staff College, N pur. 
The Comptroller & Auditor Gene ral of I dia, New De lhi (25 c opies) 

The Chief Secr~t ary, Govt . of Rajastha... , tJaipur. 

The Accountant General , Rajasth&~, Jai ur . 

Sh!'i P . R. Ramcpandm i, Joint Secre t ary and Lega l Adviser, 

Ministry of Law, New Delhi. 
All Sections/Officers in Board ' s Offic • 

Bulletin Section (5 c opies )e 
Guard File • 
The Commissioner of Income-tax, Rajast an I, J aipur. 

·'-~.~ 
{V .P . Hittal) 

Deputy Secretary to he Government of Indi,f!. 

NO:CC/ITCC/1035/288/RSP/75 


